PROCESS FLOW FOR MUNICIPAL
BONDS ISSUE

The information in this section is designed to offer a simplistic explanation/clarification of terms/concepts related to issue and listing of Municipal Debt Securities. Any such
explanation/clarification that is provided herein should not be regarded as an interpretation of law nor be treated as a binding opinion/quidance from SEBI. For full particulars of laws,
please refer to actual text of the Acts/Regulations/Circulars appearing under the Legal Framework Section on the SEBI website.



PROCESS OVERVIEW — PRIVATE PLACEMENT OF MUNICIPAL BONDS
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PROCESS OVERVIEW — PRIVATE PLACEMENT OF MUNICIPAL BONDS

Issue Opening/ Closing

and Allotment

Finalisation of issue
dates and setting up of
Issue on Stock
Exchange’s EBP
Platform

Filing of Listing

Application with Stock
Exchanges

Receipt of Listing
Application from Stock
Exchanges

Bidding on Stock
Exchange’s EBP
platform for coupon
discovery

Execution of
Debenture Trust Deed
and security

documents

Transfer of Issue
proceeds to Issuer
Bank Account

Pay-in of allocated
amount by Investors

Passing of allotment
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